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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 449 OF 2025

IN THE MATTER OF:
TRIBUNAL ONITS OWN MOTION ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
INDEX
S. PARTICULARS PAGE
NO. NO.

BRIEF REPLY ON BEHALF OF DISTRICT MAGISTRATE,
SAMBHAL, UTTAR PRADESH IN COMPLIANCE WITH

ORDER DATED 06.10.2025 OF THE HON’BLE TRIBUNAL

A COPY OF LETTER DATED 30.10.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1
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3. A COPY OF JOINT INSPECTION REPORT DATED

18.12.2025 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-2

4. A COPY OF LETTER DATED 07.01.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3

5. A COPY OF LETTER DATED 02.01.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-4

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL -bhanwar(09jadon@gmail.com
PHONE NO.-7838248353

Date: 11.01.2026
Place: NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 449 OF 2025

IN THE MATTER OF:

J
TRIBUNAL ON ITS OWN MOTION ...APPLICANT .~
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

BRIEF REPLY ON BEHALF OF DISTRICT MAGISTRATE, SAMBHAL,

UTTAR PRADESH IN COMPLIANCE WITH ORDER DATED 06.10.2025

OF THE HON’BLE TRIBUNAL

I, [Zajmfbﬂ fwya aged about _42 years, S/o Shri

Aé\'\ww}i Chrgud , posted as District Magistrate, Sambhal, Uttar

Pradesh do hereby solemnly affirm and state as under:

1. That, I the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply. o
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Fhat, I state that the contents of this teply have been drafted by my counsel on

3

my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.
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";_I/hdly in the present Original Application, the applicants have raised
grievances regarding unauthorised waste dumping and subsequent
environmental pollution at Turtipur Ilha, Near Darya Sar Graveyard, Sambhal,
Uttar Pradesh.
That, the matter was last listed for hearing on 06.10.2025, wherein the Hon’ble
Tribunal directed as follows:
"4 In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh through Chief
Secretary, (2) Principal Secretary, Urban Development Department,
Government of Uttar Pradesh (3) District Magistrate, Sambhal (4)
Executive Officer, Nagar Palika Parishad, Sambhal (5) Uttar Pradesh
State Pollution Control Board through its Member Secretary who stand
impleaded as respondents No. 1 to 5. The Registry is directed to prepare
and attach memo of parties to the application and issue notices to

respondents No. 1 to 5 requiring them to file their replies/responses.
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5. In view of the averments made in the application, We also consider it

appropriate that a Joint Committee be constituted to verify the factual

position and 10 suggest appropriate remedial action. Accordingly, we

es of UPPCB and

ustitute a Joint Committee comprising of representatiy

strate, Sambhal and direct the same 10 meet within two weeks,

ces of the applicant,

agl
visits to the site, look into the grievan

the applicant and representative of the concerned project

S edhonent, verify the factual position and suggest appropriate remedial

action. The UPPCB will be the nodal agency for coordination and

compliance.

filed within one month and

6. Report of the Joint Committee may be

replies/responses by the Respondents may be filed within next one month.

7. List on 12.01.2026 for further consideration... %

II. REPLY IS AS FOLLOWS

5. That, for compliance with the directions of the Hon’ble Tribunal, the

deponent, vide letter dated 30.10.2025 nominated the City Magistrate,

Sambhal to conduct a joint inspection of the ‘Dumping Site’ along with

representatives of the Uttar Pradesh Pollution Control Board (UPPCB).

Further, vide the said letter, directions were issued to ensure that the orders of

'ble Tribunal are complied with in their true letter and spirit.

the Hon
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A copy of letter dated 30.10.2025 is annexed herewith and marked as
Annexure-1.

6. That, in compliance with the order dated 06.10.2025 passed by the Hon’ble
Tribunal, a Joint Committee comprising the Regional Officer, UPPCB and

ity Magistrate, Sambhal conducted a site inspection of the Dumping

= ed at Village Turtipur Ilha, near Darya Sar Graveyard, Sambhal on

f D0 ;‘ » ‘:]Tﬁ"r

\ S su,bé:itte to the deponent.
R S P CERY

-

<=—__(AS per the order dated 06.10.2025, the Hon’ble Tribunal was pleased to

}f’f, whereafter the Joint Inspection Report dated 18.12.2025 was

nominate UPPCB as the nodal agency for coordination and compliance;
accordingly, the Joint Inspection Report is being filed by UPPCB for the
kind perusal of the Hon’ble Tribunal, and the contents thereof are not being
reiterated herein for the sake of brevity).

A copy of joint inspection report dated 18.12.2025 is annexed herewith and
marked as Annexure-2.

7. That, the deponent vide letter no. 439/LBC/Hon’ble-NGT/2-25-26 dated
07.01.2026 apprised the Principal Secretary, Urban Development Department,
State of Uttar Pradesh about the actions taken in compliance with the
directions of the Hon’ble Tribunal, including the details of the joint inspection
conducted.

A copy of letter dated 07.01.2026 is annexed herewith and marked as

Annexure-3. i /9/—/
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I'hat, the Executive Officer, Nagar Palika Parishad, Sambhal, vide letter
No, 52 1/SVA-V1/2025.26 dated 02.01.2026, informed that out of total 50,000
MT of legacy wagte present at the site, a total of 28,003 MT of legacy waste

has been processed till 31.12.2025. It was further informed that the entire

Py , f letter dated 02.01.2026 is annexed herewith and marked as

b
o
4

\“ ~s=_dAnniéxure-4.
9. Hence, this brief reply is respectfully submitted in faithful compliance with
the directions of this Hon'ble Tribunal.

10.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

g
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VERIFICATION

Verifiedat SAMBHAL  onthis 09 day of January 2026, that the contents

of the above affidavit from paragraphs 1 to 10 are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.
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Tribunal on its own motion Vs State of UP & Ors & #g ey SR f&iep 06.10.2025
3 g R A T, TR AR B I T T o 4 s &
R R 3w e & — '

" ds I view of the averments in the application, we consider it appropriate
to have response of (1) State of Uttar Pradesh through Chief Secretary, (2) Principal
Secretary, Urban Development Department, Government of Uttar Pradesh (3) District
Magistrate, Sambhal (4) Executive Officer, Nagar Palika Parishad, Sambhal (5) Uttar Pradesh
State Pollution Control Board through its Member Secretary who stand impleaded as
respondents No. 1 to 5. The Registry is directed to prepare and attach memo of parties to the
application and issue notices to respondents No. 1 to 5 requiring them to file their
replies/responses.

5. In view of the averments made in the application, we also consider it appropriate that a
Joint Committee be constituted to verify the factual position and to suggest appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of representatives
of UPPCB and District Magistrate, Sambhal and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual position and suggest
appropriate remedial action. The UPPCB will be the nodal agency for coordination and
compliance.

6. Report of the Joint Committee may be filed within one month and replies/responses by the
Respondents may be filed within next one month.

7. List on 12.01.2026 for further consideration. ..................."
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; ANNEXURE-2
T st Ra afeR, T8 feeel 1:%80.5\. No. 449/2025 Tribunal on its own

_motion Versus State of Uttar Pradesh & Ors. H uiRa smewr fasTid 06.10.2025 G SHRICE] ®
wdy ¥ frdieon -

SR fvae T T Ra afiexe, 78 Reell § AR 0A. No. 449/2025
Tribunal on its own motion Versus State of Uttar Pradesh & Ors. H 3 06.10.2025 Bl ST
qRe R T $ | Al gR URT STRY B GETd A A o

“. ot In view of the averments in the application, we consider it appropriate to have
response of (1) State of Uttar Pradesh through Chief Secretary, (2) Principal Secretary, Urban
Development Department, Government of Uttar Pradesh (3) District Magistrate, Sambhal (4)
Executive Officer, Nagar Palika Parishad, Sambhal (5) Uttar Pradesh State Pollution Control Board
through its Member Secretary who stand impleaded as respondents No. 1 to 5. The Registry is
directed to prepare and attach memo of parties to the application and issue notices to respondents
No. 1 to 5 requiring them to file their replies/responses.

5. In view of the averments made in the application, we also consider it appropriate that a
Joint Committee be constituted to verify the factual position and to suggest appropriate remedial
action. Accordingly, we constitute a Joint Committee comprising of representatives of UPPCB and
District Magistrate, Sambhal and direct the same to meet within two weeks, undertake visits to the
site, look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest appropriate remedial
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